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'TAMIE NADU] ACT No. 25 OF 1966.2

THE 1['I‘AMIL NADU] ANCIENT AND HISTORICAL
MONUMENTS AND ARCHAEOLOGICAL
SITES AND REMAINS ACT, 1966.

[Reccived the assent of the President on the 31st. January
1967, first published in the Fort St. George Gazette
Extr%ordmary, on the 11th February 1967 (Magha 22,
1888))

An Act to provide for the preservation of . ancient and
his..cal monuments and archaealogical sites and
remains other than those-of national importance, for'she
_regulation of archaeological excavations and.for! the
protect‘mn of sculptures, carvmgs and otheﬁfh‘he ab]eats.

Bg it .enacted. by .the Legislature of the 3[State of Tamil
Nadu]'in the Seventeenth Year of the Repubhc of India as

follows —

PRELIMINARY

be aNag ¥ oa.h L\v u\r b & ’
t ) 'J L3 -
exteat and 1. (1) This Aot may be .called tne“llTétmﬂ Nadu]
commencement. Ancient and Historical’ Monuments and Archaeologlcal
Sites and Rgmams Act, 196 i

#..,

(2) It extends to the whole of the 3[State of Talml |
Nadu] ‘ EE T T RSN S R R ot ;.,; '

(3) It shall come into force on such date as the

,_ Government may, l;y 4,15 ;‘w?ayyg, ap gomt.
- Defimitions. 2. In thlS i &ct_,unless the context othefrwrse r;qu1m§,_

"‘?i d\‘p -
‘h.

(a) “ancu.nt monument” means, any stnuc e
erection or monume éf“ 'dy thmulyy or plaéq of :‘% g
ment or any cave; r élg é ui’“ff‘?z 1n§9§ 1(013 Qo“r* lith,

1 These words were substxtu - for the' WQfdﬁ““M ." b¥~ ,ihc o
TapiilNadu Adaptation of Laws'Order,'1969; as arhen
k@ggmptatmn}ofmaws (Seeond Amendmen): Qrumn 9 .r,

2 .ﬂ‘b\.ﬁ \’
s For Statement of Objects and ons, see Fe §ort S; ?m eptze Gaz
£ec iR s,

tte Extraordmary,dated tﬁb Srd~ \fe ber1966, Pa
pages 682—683.. .. ol f et w;_

‘ &) ;" .
s Xm

-, 3 This exprmsxon was substltuted'gqr the expressw «

Madrs.s é’bby :ﬁ‘e.g amilNNgdu Aﬁdaptatlon tOf Laws Ortéﬁr ngtgge gg
amended by the Tamil Nadu Adapta 1ono Lawsse .y
ment) Order, 1969. ( con Amend

o w“.' T

LR .
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h inch is of hlsvorlcal archaeologxcal or, éf;tlgtlc ihterc -
and Wlnch ‘has been in existence for not less ;I":n onc

: hundred years and 1ncludes-- L

R N 3 "'{1'.1.:','5:7
(i) the remams of an ancient monument,

S e N AR GG .}Grqp%dxli;}ur: ,{,M-}v
oo “the 'sité 0f 2 ancient monument,

(iii) such portion of land adjoining the site of an
angient monument as may be,required for fencmg or
COVerng in or otherwise preserving such monument,

B S E P

o (V) the gardens, if any, appurtenant to an ancient
monument and : D

(v) the means of access to, and convenierit mspectmn
of an ancxent monument,

but Kdées nO’t include ‘any ancient of- hlStOI‘I(‘al monumiem ’
'detlared by or under law made by Parliament io be"of
natiohal imporfance ;

S

(b) “anthulty” 1nc1udes—--

(1) any coin, sculpture, manuscmpt, eplgraph or
other work of art or ¢ M“"M"ﬂshlp,

N (10 any artncle, object or thlng detached from a
buﬂdxpg orcave, .

P SN

;,’,.‘ 3 ‘e .l:,v‘. o w: *_. ,' . ,‘5' ', L
r S . -

(m) any artule. ObJeCt or thm*f 1llusttat1Ve Qf
scxence, art, crafts, literature, religion, customs, morals or
, pohtlcs in bygone ages,

@iv) any artlcle, object or thmo of hxstoncal
wlnterest and, 0 G
st ?" * 55”‘ VR FOEL it H?z‘ﬂ?x!c [T u}- :”' Lo

- (V) any: artxcle, .object or;:thing dgclared by tl;e
Governm nt, by notification, to be an anthulty for the
‘1purp9 Of,thiSAct’ T w.,

w'hlch '.ilas beet}ldllxl )eghste’ﬁéé Yor no{ lcss t’han%ﬁ‘é "ﬁﬁ&i’gd

i) archaeologlcal ‘officer”: ~means ..any. officer
appointed by the Government, by notlﬁcatmn to beran

rchaenlagical officer for the purpnses of thm Act for sich
arca as may be specified in the notxﬁcatxon 3

.
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(d) *sarchaeological site and remains’” means apy
arca which contains or is reasonably believed to contain
ruins or relics of historical or archaeological importance
which have been in eXistence for not less than one hundred
years, and -includes—-

(i) such portion of land adjoi nin$ thearea asmay be
required for fencing or covering in or otherwise preserving
it, and | | ,
(i} the means of access to, and convenient inspec-
tion of, the area , |

but does not include any archaeological site or remains

declared by or under law made by Parliament to be of
national importance ;

(e) “Director’ means the Director of ArchanIogy
and includes any officer authorised by the Government,
by notification, to exercisc the powers conferred on, and

discharge the duties imposed upon the Director uncer,
this Act ;

(f) “Government” meansthe State Government ;

(g) “meintain” with its grammatical variations and
cognate expressions, includes the fencing, covering in,
repairing, restoring and cleaningofa protected monument,
and the doing of any act which may be necessary for the

purpose of preserving a protected monument or of securing
convenient access thereto ;

(h) “owner” includes—

(1) a joint owner invested with powers of manage-
ment on behalf of himself and other joint owners and the
successor-in-title of any such owner, and :

A s

(ii) any manager or trustee exXercising powers of

management 2nd the succegsor-in-office of any such
manager or trustee ; | -

(i) “protected area’ means any.archaeological site

and remains which is declared to be a protected area under
this Act} - y .




T N. Act 25] Ancient and Historical Monumen |
Py 5 gt w 99
S A and ArchanIogzcal Sztes and Remams 5
\,(i) - protected monument” means any ancient é‘

ume_nt thlch is declared to be a protected. monument
Pr L. s ct : .

‘ION OF ANCIENT MONUMENTS AND
ARCHAEOLOGICAL SITES AND REMAINS, .

3. ( thre the Government are of opinion that any bower of

ment or,; archacological site "and remains Government to
lires; protection under this Act; they may,by notification, declare ancient
two months” notice. of their intention to declare such to puments, &tCe
ncient monu ment or archaeologmal site and remainsto be ,,?.’onum‘éf,‘t’;“‘“
; otected monument or a protected area,asthe case may and areas,
8,a0d a; Copy of every such notification’ shall be affixed

;;conSPmuous place near the monument or the site

‘emams, as the case may be.

(2) Any person interested in any such ancient
flument or archaeological site and remains may, within
Wwo months after the issue of the notification, object to the
aration of the monument, or the aI‘Chan]OglCal site
¥nd remains, asthe case may be,to be 2 protected monu-
tor a protected area.

(3) On the expiry of the said period of two months,
Governmen: may, after considering the objecuons,
ny, received by them, declare by notification, the ancient
nument or the archaeological site and remains, as the
may‘be. to be a protzcted monument or a prote~t~d

(4) A notlﬁcatlon issued under sub-section (3) shall,
nless and until it is withdrawn, be conclusive evidence of
fact that the ancient monument or the archaeological
: and remams to which it relates, isa protected

PROTECTED MONUMENTS.

4. (1) The Director may, with the sanction of the Requisition of
overnment, purchase, or take a lease of, or accept a gift {;ﬁ‘g;; o
f.bequest of, any protected monument. ment,

(2) Where a protected monument is withoutan owner,
Director.may, by notlﬁcatton, assume the guard1anshnp
the monument. . e
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O

Presetvation of 5qyernment, shall propose to the owner of a protect

protected
mconument by
agreement.

1
R o
i .

Ancient and Hiscovical . - [1966 @ ‘T.N. Act ZTS;

ot

(3) The owner of any protected monument’ ma
by written instrument, constitute the Director,: th
guardian of the monument, and the Director may, Wit
tllxl'e sanction of the Government, accept such guardiai=
ship,~ o CUUTUTAT

(4 When the Director has accepted —the
guardianship of a mongment under sub-seétion’(3), "'the
owner shall, except asexpressly ‘provided in ‘this A
have the same estate, right, title and interéstin'and
the monument, as if the Director had 'not ‘been con
tuted a guardianthereof; and the provisions of this Ack
relating to agreements execited under ‘section 5’ ‘shall
apply to the written instrument executed under sube
section (3). | Lot iR

RN ) Nothing in this section shall aﬁ'ectthgzuse
any protected monument for customary religio
observances, | 4 '

5. (1) The Director, when so dircoted by -1heia

monument to enter into an agreement with the Govern-
ment within a specified period, for the maintenance of s
the monument, - o "

[N Cor
FREEE TR R

@ An aggreement ﬁndéf | this 1s‘é“‘c:tion -May
provide for all or any of the following matters, namely;—

(@) fhe'.maintenance of the monﬁm“em;ﬁf\‘"
o | (D) thclbu;svtod):' of the monumég; and th |
of any person wWho may be ¢mployed to 'watch lt'; HE il

(c) the restrict‘igon of the owner’s right—

LR FUNLIPUN RIS 79 SIS

(i) t o use the monument for any purpos

(ii) to charge any fee for entry into, or inspe ’

e IS S C ke e e ew
vion OL, Ll uxuuuguuut,
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(iii) to destroy, remove, alter or deface the
monument, or | |

i Liv) b build on or near the site of the monus
g Ty . Sralee ' - ‘

L
3

. ysuo(d) the facilities of access to be permitted to
“the publi or any section thefeof ‘or . to archacolcgical
- officers. or .to persons deputed by the owner or auy
. archacological oficer or other officer or authotity 2utho-
rised, by. fhe Government to inspect or maintain’ thé
- monument; ’ '

[P 1 toE
-,

s i "(1e) the notice to be given to the Government in
““case the land on which the monument is situated. or any
., Adjoiningland is_offered for sale by the owner, and the -
sz%ﬁo be reserved to the Goverriment to purchase such...,
Taiid, or aty spécified portion of $ich latid, at its market - -

valug}

Pner ~albqgs

£

SN DSOS

m{}vgf’f:m”

L e ‘f ,.’_‘mm

BRI IR 1 e o

o e voualieeid
S Loivinade
St st

G e,
FOAR SR TSR, P B g
SRV LU M SRl ne s

ety daelliv o

AU RLE N ER A g

Ui HCBEI(S) the Payient of aty éxpenses incurred by the
aner of by. the Government 1n conne(;tion with the

maitenafide of the ‘monumedty - = -

. 1
i . ; ; T RTERARRP o aks dTH
: i
s ) B - .
w ) soo L ey e e ; . N R

va s

0§ 3z «i(g)-the proprietary of,other rights, Which afe to
vestin the, Goverhment in respect;of the monumsnt when .. .7 ki s
ay expenses ate incurred by the Government ia connec= - .. e
tion with the maintenance of the monument § e

BETS 43 EDGES N P S R O "'

AR IR SR

ke e 2 .
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(h) the appointment of an authority to decide any
dispute arising out of the agreement ; and

(i) ary matter connected Wwith the maintenance
of the monument which is a proper subject of agreement
between the owner and the Government.

(3) The Government or the owner may, at any time,
after the expiration of three years from the date of
execution: of an agreement under this section, terminate
it on giving six months’ notice in writingto the other party :

Provided that where the agreementis terminated
by the owner, he shall pay to the Government the expenses,
if any, incurred by them on the maintenance of the - monu-
ment during the five years immediately preceding the
termination of the agreement or, if the agreement has been
in force for a shorter period, during the period the agree-
ment was in force. o |

(4) An agreement under this section shall be binding
on any person claiming to be the owner of the monu-
ment to which it relates, from, through or under a party
by whom or on whose behalf the agreement was executed.

Persons compe- 6. (1) If the owner of a protected monument is unable,
tent to 3’1‘,9“’153 by reason of minority or other disability, to act for himself,
oo etion 5, the Person legally competent to act on his behalf may
in respect of a eXercice the powers conferred upon an owner by section 5,
protected monu- . T
ment, when :
giws:ﬁﬁffy“;der (2) In the case of a protected monument which is

when itisa a village property, the headman or other village officer
village property. eXercising powers of management over such property may
exercise the powers conferred upon an owner by section 5.

(3) Nothing in this section shall be deemed to em-
power any person net being of the same religion as the
person on whose behalf he is acting to make or execute
an agreement relating to a protected monument which or
any part of which is periodically used for the religious
worship or oservances of thaj religion.,

Applicationof 7. (1) If any owner or other person competent to

<n entto ' enter into anagreement under section 5 for the maintenance
repaira protected

monument.

of a protected monument refuses 'or fails to . enter into
such an agreement, and ifany ondowment has becn created
for the purpose of keeping such monument in repair lor




-
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that purpose among others, the Government may
Stitite a’ suit in the Madras City ‘Civil Court if the
tected 'monument is situated in-the Presidency-town
n the court of the district judge if the protected monu-
nt''is “'situated elsewhere, or, if the estimated cost

f repairing the monument does not exceed one thousand
SFupees;  may: make an -application to' the Madras City
Court, ot the court of the district judge,.as the
may-be, for the proper application of such endow-
t or part thereof.

(2) On the hearing of an application under sub-
sction (1), the Madras City Civil Court or the court of the
strict judge may, summon and examine the owner
4 any .person whose evidence appears to the coort
ecéssary and may pass an order for.the proper applica-
n of the endowment or any part thereof, and any such
der may be executed as if it were a decree of a civil court.

Foosil gl : : : T

.8 (1) If any owner or othel; persont competent tO Fajlure or

iter into an agreement under section 5 for the maintenance refusal to
protected monument refuses or fails to enter into such enter 1nto an

agreement, the Government may make an order provi- 8reement.

{ing for all or any of the matters specified in sub-section

B(2) of section 5, and such order shall be binding on the

®owner or such other person and on every person claiming

itle:to the monument from, through or under, the owner

risuch other: person. o _

.

t

L

(2) Where an order mace under sub-section (1)
Wrovides that the monument shall be maintained by the

161 or other person competent to enter into an agree-
t, all reasonable expenses for the maintenance of the
fitment shall be payable by thé Government.

"(3) :No ‘order under sub-section’ (1)-shall be made
nless the owner or other persur Liat teen given an oppor-
nity of making a representation against the proposed

o
g

(1) If ‘the Director apprehends that the owner of Pogwer to make
pier ‘of a protected monument intends to destroy o rCelion ot

move, injure, alter, deface, imperil, or misuse the mONU-~ 5 greement under
nt or to build on or near the site thereof in cotitra« section 5.
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Enforcement
of agreements.

Purchasers at

certain sales and
persons claiminy
through owner

bound by instru- instrument-has. been executed. -by the owner for the ti

ment executed
by owner.

Acquisition of
protected
monument.
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‘maintain a- monumernt by an ‘agreement cxecute(}

.'expense‘ payable by the.owner or other :person :under

bound b such mstrument

LN - Py e

g

vention of the t.cx,‘ii;s ofana gi'e‘emé",ﬁt egcequtqd unéer /‘sgctxq;p
5, the Director: may, after giving the owner, Or . occupier
an opporfunity of making a ;eggf;seata.twn% Make ag,ordc;;
prohlbnmg any's such contravention of the agreement - £

Lo R R REFE IR AT T O I O

wi Brmnﬂed that.no. suchsmpormmtym:necdi'be LD

in‘any case where the Director, for reasons to Be'reCorded,

is satisfied thatitis‘not expedient.or- practicabﬁe o do SO\

Y FEI ¥V R RO oY |

(2) Any person aggrieved by an order made undex

this section may appeal to the Government within such

‘time and in such ‘manner as may be prescrlbad and the
’decmon of the Government shall be ﬁnal |

10. (1) If an owner or other person who is bour;d ”to'
‘section 5 refuses or fails within sach reasonab"le time a% 't”ﬁe *
Director may fix, to do any act which in the ‘opinion ¢¥
the Director is necessary for the maintenance of the monu-
ment, the Dlrector may authorise any person to do any
suck act, and theiowner or other Person shall be liable
to pay the expenses of doing any such act or such portion
of the expenses as thc cwner may be liable to payunder the
agréemen:. S S S

- (2) If any dispute arises regarding the amount Lok

sub-sectlon (1), it shall be referred to'-the Government '
‘whose decision shall be final. |

11. Every person ‘Who purchases, ata sale for arrears
of land revenue or any other pubhc demand, a1y land ‘on
~which is, situated a monument in respect of which any

being under section 4 or section 5, and every person
claiming any title to a monument from, through, or uader,
an owiner who executed any such mstlument shall be

coa Ve ol .,g».M.,

12 It tbe Govemment are of opmlon that a prp;ec;g;i
monument is in dangerf being destroyed, injured, misused
or alloved to fall into decay, they may. acquire the
protected- monument under. the provisions of the Land.
‘Acquisition Act, 1894 (Central Act I of 1894), as i: “the

maintenance of the protected monument were a pubh

p:‘rp{\‘n . 't‘th:n hc 'ﬂ"'n')ﬂlnﬂ‘ cf thﬂf AN
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3..(1) The, Government shall maintain every monu- majntenarce of |
nt which has been acquired’ under section 12 or in certain protected

spect of which any of the rights mentloned in sectxon 4 monuments.
Ve ! Aacq}ured

)1When the Diractor hés assumed the guardian-
f 2 monument under section 4, he shall, for' the

cof ' maintaining such monument, ha.ve access
. monument at all reasonable times, by himself
his: agents, subordinates,iand workmen, for the
fpote blimspecting the: mdnument and; :for .the purpose.
bringing sach materials #nd doing-$uch acts as-he may:

Sider mecessary or desirable for the malntenaqce thereOf
The Dxrector may receive voluntary contrlbutlons Voluntary cont-

ds4t st. ‘qf maintaining & otected monument ributions.
g S“ﬁi'p%‘cq )s‘fgx‘{n%i nanag §1 "ﬁta d”atﬁg}fcatnon
,mn§ 5@, m?ﬁ}ig. et Tt 1

;.L*

Providbd ahatino eonmbuﬁowereeweda undmn this
»&’Sﬂﬁﬁ ‘B capplicdity Uity pﬂrpésé"bther than ‘the
pose for which it w43 contributed.”

. ;otected monumcnt mamtamed by the Govm-n~ Protection, -of
indér this' Aét, which'is 4’ placé 6f worship or shrine E}ggle gggership
%oy, bq ‘gsed fo; any purpose mcon§1stent thh 1ts ’

ran e

M.- ’w'..f.,‘

“16. Wlth the sanction of the Government the Dire ctor Relinquish-~

ment of Govern-
A ment rights ina
' SR monument,
,(a) where rlghts have been acqunred by thc Director
cg & onument under thi$ A¢t, by virtug of . wusomas
;sale leas ; g‘llf;t or Wlll relmqmsh, by dotification, CHUPICRNE
R Eofé‘: siuired” to” the' person’ Who' would. for: tife
ﬁ'@“ be ’ﬁle"éWhef" 6fithe’ ﬁ’lonnment Ji’ such r;ght&
: cq'iured ;'.‘ “or}' =

RN Y ..',"-, e
LR X aeeh T

'z;“"é’\?r"‘?{“ i g f f' o

4

¥ (b) nelmqmsh any” gwﬁrdlanshlp of a monument

h he has assumed under thls Act..

, Sub;ect toany rules madeunder thxs Act,the public Right of access

'nght of aocess to any protected monument to protected
. monuments,

€
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PROTECTED AREAS.

Restrictions _on 18. (1) No person, including the owner or occu-
enjoyment of  pier of a protected area, shall constructany building Wlthln :
property. SBUS the protecied area or carry on any mining, quarrying,
areas. excavating, blasting, or any operation of a like nature in
s~k area or utilise such area or any part thereof in any
other manner Without the permzssxon of the Government :

Provided that nothing in this sub-sectlon shall be
deemed to prohibit the use of any such area or part thereof
for purposes of cultivation if such cultivation does not.
involve the digging of not more than 0.5 metre of soil
from the surface.

(2) The Government may, by order, dlroct that any:
building constructed byany person withina protected area
in contravention of the provisions of sub-sectnon (D) shall’
be removed within a specified period and, if the person
refuses or fails to comply with the order, the Digector may gl
cause the building to be removed and the person shall bﬁ g ;
liable to pay the cost of such removal. - .

Power toacquire 19 If the Government are of opinion that any protec-

a protected " ted area contains an ancient monument or anthmtles

area, - '  regional interest and value, they may acquire such area
under t1e provisions of the Land Acquisition’ Act 1894
(Central Act I of 1894), as if the acquisition were tor‘ a
public purpose thhm the meamng of that Act ‘

X,
PRET S

e ARCHAEOLOGICAL EXCAVATIONS
Bxcavatwns in Subject to the provisions of section 24 of the .

Remains Act, 1958 (Central Act 24 of. 1958), an arcl
logical ofilcer or:an officer authorised by him . A
bchalf or any person holding: a. hcenoc granted i
this behalf under this Act (hereafter in this Act referre
to as the licensee) may, after giving notice in writing
to the Director and the owner, enter upon and make
excavations in any protgcted area. o i

Excavations in 21 Subject to- the provisions of section 24 of the Ancient
areas other than Monuments and Archaeological Sites and Remains Act)
protected areas. 1958 (Central Act 24 of 1958), where an archaeologica
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yarea not bsing a pro-
( of historical or ~~chaeo-
logicalimportance, he or an officer authorised by him in this
behalf .may, after giving notice in writing to the Director

and the owner, entar upon and maks eXcavations in the
P R . 3

22, (1) Where, as a result of Eahy excavati

, . ) ons made in Compulsory
-any 2rea under section 20 or section 21, any antiquities purchase of
.are discovered, the archaeological officer of the licensee, as a?thgétrl:g, :&f-,
' operations,

... (a) as soon as practicable, examine such antiquities
- _and submit a report to the Government in such manner
= .and containing such particulars as may bs prescribad;

(9) at the conclusion of the excavation operations,
give notice in writing to the owner of the land from which
vsuch antiquities have been discovered, as to the nature
~of . such antiquities, - R

EMTI e

" (2) Until an order for the compulsory purchase of
any such antiquities is made under sub-section (3), the
Té.fbhaéologida;l officer or the licensee, as the case may be,
‘shall keep them'in such saf% cuctedy as he may deem fit,

]
¥

' (3) Ofn!w’r'eceipt.()f a»réport;;jilﬁiaer -éilbfsg;étioﬁ (1),
the Government may make an order for the compulsory

purchase of any such antiquities at'their market value.

5

- (4) When an order for the compulsory purchase of
4ny antiquities is made under sub-section (3), such anti-
quities shall vest in the Government with effect from the
ate-of the order. - et

oy
, Vil e

23 Subject to the provisions of section 20 and save as Rxcavation,ete, -

s provided. in sections 21 and 22, 1o’ archaeological ofticer for archacolo-

t.or other authority shall undertake, or authorise any &ical purposes. |
person to undertake, any excavation or other like opera- atimel)
hacological purposes'in®dny area which js 0 AN

rotected area except with the provious approvalof =~ ¥4

the. Governnient and in accordancs”with such rules of

directions, if any,, as the Government may make or give

Bin this behalf, e T TR 0T 8N

-,
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LERD A BV ALY

PROTECI; ION OF ANTIQUITIES.
: o e -ﬁ}...y; ! I o 12;3"‘;”:',3;#

[T TR |

'Power of 24, (1) If the Goavernment consider that any 'anti-
Government - quities or class of antiguities ought not to be moved fron
to control .. the place where theyare without their sanction, the Govern-
rquitie‘s? ment may, by notification, direct that any such antiquity
or any class of such antiquities shall not be moved except -
‘with the written permission of the Director. * a

oy b s
Z-‘-':..s"“ s

i (2) Every application for permission* under Sub-
woverwewt gection (1) shall be in such form and cont%qﬁuc’}ggam_
. culars as may be prescribed. T

- ... {8) Any. person-aggriaved by an, order refusing per-
mission under sub-section (1) may appeal to the Govern-
ment within such time and in such manner as may be
prescribed,.and the decision of the Government shall be -
Rt be L S : L ’ ..ﬁ,,-,. f‘.'i‘“.? !.%.A, "t
Purchase of 25. (1) If the Government are of opinion' ‘that afy
‘antiquities by antiquity mentioned in a notification issued under sub-
Government.  ¢octinn (1) of section 24 is in danger of being destroyed,
. removed, injured, misused or allowed to fall intg: decay
or that, by réason of. its historical or archaeological
. importance, it is desirable. to rreserve. such;axgt_;ig&:i_ty in
. a public place, the. Government. may make an order for
the compulsory purchase of such antiquity at its market
,value and the Director shall thereupon give notice to

b ey .

" the owner of the antiquity to be purchaseds ™ 7
AR B A B S % Sl Lt e N D AL L e .

.+ £7). Where a notice, of compulsory purchase.is; given
under sub-section (1)in respect of any antiquity, such anti-
. ouity shall vest in the Government with effect from the
';d.at:‘:.inth’e‘notfbe.:ﬂ':fgf\ T S O T I £y
e tels AT e, r v

L

‘ Y S B B e et e TN gy ey
il 1 (3) Thié power -of -eompulsory: purchase-conferted by
this section shall not extend to any.. ;‘qu,g‘p’}p;‘ symbol
actually used ‘or bona fide religious observances. 7
GRS FEapeerl e V0 ’

Gl ngger i ‘
dresomon Tonde o T e T T e e
Compensation " '26. Any gwner of occupier of land Who has stistained
for lossor  {dny:loss or. damage, or. agy. diminittion of profifs from
damage.” "G land by reaspn Of sk entry on, of cicavations in,

‘such land or the exercise of any other power cotiferred by
this Act shall be paid compensation by the Government

: ‘om
LY
!

R YL . " o o ) .
£ oo s .’,“»:;}:4, SCR ISR - e e, o s :
PRINCIPLES. OF: CQMPENSATION:: ™ .
(S LR R RAEIES FUO H BN S R 20 S ST fogin

N »*

G ,‘ TYE AN g v,
AU S bl

for such loss, damage or diminution of profits, " "

O R et
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27. (1) The market vahz{; of any property which the Assessuxnt of
ernment is empowered. to purchase at such: value ensatj
nder this Act, or the compensation to be paid by the compensatios.
160 Veitihént “in respect of anything ‘done under this Act, |
Bhall, where any dispute arises in respect of such market’

ue.or.. compensation, be .ascertained:in the manner
yvided in sections 3, 5, 8 to 34, 45 to 47, 51 and 52 of
 Land ‘Acquisition Act, 1894 (Central Act I of 1894),
far as they can be made applicable. o

- (@) Notwithstanding anything: contained  in sub-
ection (1) or.in'the Land Acquisition Act, 1894 (Central
ict. I of 1894), in determining the market valae of any -
iquity -in respect. of which -an order. for compulsory
chase is made under ‘snb-section (3). of section .22 or
der sub-section (1) of section 25, any increase in the
ue of the antiquity by reason of its being of historical

5-archaeological importance shall not be taken into
onsideration. o |

MISCELLANEOUS.

-:(1) The Government may, by notificaticn, authorise Delegation. of

y officer or avthority subordinate to them to exercise Powers by the

$4ny one or more of the powers vestedin them by or under Foverament.
his Act, except the power to make rules under any of

he provisions of this Act, and may in like manner wiik

ra 7 such authority. - L ,

(2) The exercise of any powers delegated under sub-
éction (1) shall be subject to such restrictions and condi-
ons as.may be prescribed or as may be specified in the
tification, and also to controland revision by the Govern~
nt . or by such officer or authority subordinate to them
may be.empowered by them in this behalf. The
vernment shall also have power to control and revise

the acts or.proceedings of any officer- or authority so
npowered. . -

29. (1) Whoever— -
* (@) - destroys, removes, injures, alters, defaces,

mperils or misuses a protected monument, or encroaches
‘or° builds on such monument or site thereof, or -

Penglﬂu.

¢ . (ii). being the: owner or occupier of a protected

mument, contravenes an order made under sub-section

of section 8 or under sub-section (1) of section 9, or
C-1-125-7-=39 '

market valie op
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Jurisdication of
crlm\nal courts.

Certam offences

0 cosnhable. of Criminal Procedure, 1898 (Central ‘Act ‘V'of 1898),
. an offence under clause (i) or clause (iii)'of sub-section’

Special provisi-
on regardin g
fine,

'sculpture, carving, 1mage, bas-rchef mscrxptlon br dther

(iii) removes i’rom a protected monument any

like object, or oy

~ (@iv) does any act in contraventlon of sub-sectxof
(1) of section 18, e e
shall be punishable with 1mpr1sonment for a term wh1
may extend to three months or: with fine Whlch ma
extend to five thousand rupees or W1th both R

LS ¥

PRRE N F2
) Any person who moves any antiqu ty in contra-
vention of a notification issued under sub-sectiont(),. of
of secti»n 24 shall be punishable With'fine"which may
extend to five thousand rupees; and the court’ convxctxng
a person of any such contravention may, by order; direct’
such person, to restore the’ anthmty to the placé front
whlch it was moved T

- 30. No court mferlor to that of a*prcmdency maglstrate
or a magistrate of the first-class shall try'any’ oﬂ"ence’
under this Act. o

31. Not"mthstandmg anythmg contamed in the **Code

- (1) of section 29, shall be deemed to be a cogmzable offence*
within the mpamng of that Code. [ A i

32. Noththstandmg anything contamed in' 'rsectlon 3 >

of the Code of Criminal Procedure, 1898 (Central Act V.
of 1898), it shall be lawful for any *magistrate of thd first
class specially empowered by the - Government’ in “this
- behalfand for any*presidency magistrate to passa sentenoe :
of fine exceeding two thousanc rupees on any: pcrson‘ ;
convicted of an offence which under this Act 1s pumsh-
able with fine exceeding two thousand 1upees )

sAccording to clauses (a) and (c) of sub-section” [} of section 3
of the Cc de of Criminal Procedure, 1973 (Central Act 2/ of 1974)
any refetence to a Magistrate of the first class shall be construed
- as a reference to a Judicial Magistrate of .the- first - ‘clas§jand any
reference to a Presidency Magistrate shall be construed as a
reference to a Metropolitan Magistrate with effect.’on jand from
1st April 1974. & - 21

«* Now the Code of Criminal Procedure, 1973.; (Central Aq§
2 of 1974).
+ See section 29 of the Code of Cnmmal Procadure. 1973

(\,vntral Act 2 of 1974) S ! ; W.*
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<33, (1) If the person committing an offence under this Offences by -
ACL 1S a company, the company as well as every person in COmpanies. -
harge of, and responsible to,the company for the conduct '

Fits business at the time of the commission of the offence

Bshall bo deemed to be guilty of the offence and shall be

Miablo to be proceeded against and punished accordingly:

- Provided that nothiug contained in this sub-section
hall render any such person liable to any punishment if
f*proves that the offence was committed without bisg
fiowledge or that he exercisod all due diligence to {pre=
ent the commission of such offence. |

2) Notwithstanding anything contained in sub-section -
‘where an offence under this Act has been committed = .
a company and it is proved that the offence has been
mmitted with the consent or connivance of , or is attri

ble to any neglect on the part of, any director, manager,
etary or other officer of the company, such director,
1ager, . secretary or other officer ' shall also be
1ed to be guilty of that offence and shall be liable to
pe proceeded against and punished accordingly.

PR IUE S
BN

ST

xplanation.—For the purposes of this section,— o It

~company ” means any body-corporate, and
es a firm or other association of individuals ; and

" ¢ director * in relation to a firr, means a partner

i
firm.’
a
;
I

1y amount due to the Government from any m‘;":{‘! o
_under this Act may, on a certificate issued by the ¢y the

or or an archaeological officer.authorised by him in Governmest,
half, be recovered in the same manner as an agreas

giiid revenue. . -

~1-125-7—39A
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Ancient: . . 35. If the Govémment are of opinion that it is no longer

ggn‘;‘gﬁgﬁé . necessary to protect any ancient monument or archaeologi-
o T cal site and remains under the provisions of this Act, they

requiring ; . .

protection. may, by notification, declare that the ancient monument or

I archaeological site and remains, as the case may..be, has

' ceased to be a protected monument or a protected.area: for
the purposes of this Act..

Power to 36.Any clerical mistake patent-error or error ariSi_ng from

correct mistakes accidental slip or omission in the description of any ancient
etc. monument or archaeological site and remains declared, to
be a protected monument or a protected area under this ¥
Act may, at any time, be corrected by the Government by = %

notification.

Protection of .37, No suit for compensation and no criminal proceeding
action tak-n . -1l lie against any public servant in respect of any act
neer * which is in good faith done or intended to be done ir the

“exercise of any power conferred by this Act. o

Power 1o’ 38. (1) Tae Government may make rales 'td cérry c;ﬁt
make rules.  yhe purposes or this Act. - | .

(2) In particular,and without prejudice to the generaii
of the foregoing power, such rules may provide for all or
any of the following matters, namely :— o

(@) the prohibition-or regulation by licensing or.

- otherwise of mining, quarrying, excavating, blasting or any
‘operation of a like nature near a protected monument or the
construction of buildings on land adjoining such monument
and the removal of unauthorised buildings ; |

(b) the grant of licences and permissions to mak
excavations for archaeological purposes in protected area
the anthorities by whom, and the restrictions and conditions
subject to which, such licences and permissions may

. granted, the taking of securities from licensees or halders
et (foo. . such permissions and the fees that may be charged for's
4+ licences and pel‘missigim; | ST R




#4% () the right of access of the public to a protected
motument-and the fee, if any, to be charged therefor ;

*(d) the form and conterits of thz report of an archaco-
ogical officer or a licensee under clause (a) of sub-section (1)
fsection 22 ;

(G] the form in which an application for perm'ission‘
nder ‘section 18 or section 24 may be made and the
culars which such application shall contain ;

b

~(f) the form and manner of preferring appeals under
this:Act and the time within which they may be preferred;

(g)the manner of service of any order or notice
etij_this Act;

" -(h) the manner in which excavations and other like
operations for archaeological purposes may be carried on;
f31

-...-(}) any other matter which is to be or may be pres-
sibed.

(3) Any rule made under this section may provide
a breach thereof shall be punishable,—

(i) in the case of a rule made with reference to clause

) of sub-section (2), with imprisonment for a term which

1y ‘extend .to three months, or with fine which may extend
five thousand rupees, or with both ;

" (11)1n the case of a rule made with reference
use (b): of sub-section (2), with fine which may extend
¢\thousand rupees ; -

(iii) in the case of a rule made with reference to

s () of sub-section (2), with iiue which may extend to
je hundred rupees.

g

o

‘ 64" T.N. At 351 Anclent and Historical Monuménts
SR ~ and Archaeological Sites and Remains

{11 All rules made vnder this Act shali be published in Publication of

> *Fort’ St. George Gazette and, unless they are ex- rules, com- f

ssed to come into force on a particular day, shall come e ©

jfarc:es on the day on which they are so published. notifications
“'"%;eyg' 4 . N .;__. ; - ‘ . anld plac(i!ng Ot:ﬁ

Now the Tamil Nadu Government Gazeste, cations before

i e S B o » : ) the Legislaturc.
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Reperls and

- savings.

- and if, before the expiry of the session in which it is so

(2) All notifications issued under this Act .sha.ll; »
unless they are expressed to come into force on a particular
day, come into force on the day on which they are published.

(3) Every rule made and notification issued under
this Act shali, as soon as possible, after it is made or issued,
be placed on the table of both Houses of the Legislature,

placed or the next session, both Houses agree in making

any modification in any such rule or notification, or both

Houses agree that the rule or notification should not be

made or issued, the rule or notification shall thereafter have.

effect only in such modified form or be of no effect, as the

case may be, so however, that any such modification or

annulment shall be without prejudice to the validity of
anything previously done under that rule or notification.

40. (1) Any law corresponding to this Act in force in
the added territories immediately before the commencement
of this Act, including the Andhra Pradesh Ancient and
Historicai Monuments ana Arcuacological Sites and
Remains Act, 1960 (Andhra Pradesh Act VII of 1960)
(hereafte - in this section referred to as the corresponding
law), shall stand repealed on such commencement. |

(2) The Ancient Monuments Preservation Act, 1904
(Central Act VII of 1904) , shall cease - to bave effect in
relation to ancient monuments and archaeological sites
and remains declared under this Act to be protected monu-
ments or protected areas, except as respects things done or
omitted to be done before the commencement of this Act,

(3) The repeal by sub-section (1) of the corrcs;poﬁdins
law shall not affect-- , :

(i) the previous operation of the corresponding law
or anything duly done or suffered thereunder ; or

_ (i) any right, privilege, obligation or Liability
'ld-cquu'ed, accrued or imcurred under the corresponding
aw ; or

(iii) any peralty, forfeiture or punishment incureed
1n respect of any offence committed against the cerres-

ponding law ; or
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i (iv) any investigation, legal proceediag or remedy
in respect of any such right, priviiege, obligation, liability,

any such investigation, legal proceeding or remedy may

 instituted, continued or enforced and any such penalty,
eififre or punishment may be imposed as if this Act had

“been passed. SR ' '

(4), Notwithstanding the repeal by sub-section (1) of
thetorreéspotiding law, all ancient monuments or archaeolo-
gital sités and remains declared to be protected monuments
of protected ateas under the corresponding law shall be -
deemed to be ancient monuments or archaeological sites and

ot

remains declared to be protected monuments or protected
areasjunder;thiscAct. . .. o T
ﬁfﬁbﬂi '}.‘} e, S -

" 9) Subject to the provisions of sub-sections (3) and (4);'
anything done or any action taken before the commence-
ment of this Act under the corresponding law shall be
deemed :to have: been done or taken under this Act and - .

1l, continue to, have effect accordingly, unless and until

i > L0 nave | VB ey
perseded by anything done or any action taken under this
e, . | . '

i [

M

boe ™
e :’};‘fﬁe N

{6): For the purpose of facilitating the application of
Act in the added territories, any court or other authority

ay.construe this Act with such alterations not affecting
the substance as may be necessary or proper to adapt it to
e matter before the court or other authority.

+ 11)<Any reference to the corresponding law in any law

hich continues to.be in force in the added territories alii.

s comnieticement of this Act shall, in relation to those
itories , be construed as a reference to this Act.

.
F DY 150 SR TR RNy S

v
L - -

-

-Explanation—For the purpose of this section the

ession **‘added territories ” shall . mean thejterritories
cified inl the Second Schedule to the Andhra; Pradesh
nd\Madras (Alteration of Boundaries) Act, 1959 (Central
\ct 56 of 19359).





